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IN I[HE CENTRAL ADMLWISTRATIVE TRIBUNAL
CUIITACK BENCH: QUI'TACK.

ORIGINAL APPLICALION NOS.616/94 & 613/94,
cuttack,this the 14th day of March, 2002,

chandramani Mallick & Ors. — Applicants,
- Versus-
Union of India & Others. o5 Ly : ' Res ondents,

FOR INSTRUCILICHS

1., whether it be referred to the reporters or not?yQa

2. whether it be circulated to all the 3enches of
the Central Administrative Tribunal or not?jmg
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(M, P, SINGH) { MAHORANTAN MOHANTY)
MEM3ER (ADMU «) MEM3 ER [(JUDICIAL)




CENTRAL ADMLILSTRATIVE  T'RIAUNAL

CUTLACK 3ENZH:CUTIACK.

0.A.NOs, 616/94 & 618/ 1994,
Cuttack, this the 14th day of march, 2002.

CORA M:

THE HONOURAJLE MR.M,P.QINGH,MEMJER(ADMINLSTRAPIVED

IHE HONOULRA3LE

AND

0.A.N0,616/94,

Chandramani Mallick,
aged aoout 27 years
5/o.Late Narayan Mallik,
Village-Chikana

PO :3ramhanigaon,
Binjharpur,

Dist,cuttack, Applicant,

3y legal practitioners M/s.K, C,Kanungo,
B.Rout,s5,3ehera,
advocates,

- JeLSUS.

Unicn of India represented
through gecretary,Ministry
Oof Information & 3roadcasting,
Sashtri 3hawan,New Delhi-l.

pDirector General,

All India Radio,

Civil Construction wing,
PTI Building,

Pacliament street,

New Delhi-l,

Superincending surveyor of works-IIl,
Civil Construction wing,
All India radio,New Delhi,

Superintending pagineer (Civil),
civil construction wing,

All India Radio,ulf Green,
Calcutta=.ds,

r<ecutive pngineer(civily,
civil construction wing,

All India radio,

gainik school  Campus,

Shubineswar,
.5 Respondents,

MR, MANORANJ AN #OH AN IY , MEM3 ER (JU DL, )



By legal practitioner; Mr.A,K,3ose,
Sr.3tanding Codnsel,

0,A.N0,.618/1994,

Ashok kumar Mohapatra,

aged about 24 years,

s/o.5ri Ainthu Nayak,
vill/po;Jankia,pist,puri,

At present in the office

of the mxXecutive mnglneer

(civil) ,civil Construction

wing, All India Radio,

Bhubaneswar, eese Applicant.

By leyal practitioner: M/s.k.C,Kanuncg,
3. Routc,
S.3ehera,
aAdvocates.

- VLS gm

1. Union of India represented through
the Secretary,Ministry of Information
and 4roadcasting,sashtri 3hawan,

New pDelhi-L,

2. Dpirector General,
All India Rradio,
civil construction wing,
PTI Building,
parliament Street,
New Delhi-l,

3. Superintending sutveyor of works IT,
civil construction wing,
All India radio,
New Delbi-1,

4, superintending mogineer(civil),
clvil construction wing,
All India radio,lf reen
Calcutta-45,

5. pRlecutive poineck(Civil),
civil construction ping,
All Ipdia Radio,
sainik  school campus,
shupaneswal,. oo o Respond ents.

3y legal practitioner® Mr.A.,K.BOse,
gsenior standing counsel
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ORDER (OR AL)

(

LR MANOR AN AN MOHANIY, MEMBER (JUDICTAL) s

Applicants, in both the cases, were Casually
engaged workers under the Respondents. Despite availability
of casual work, they were not given engagements and,
therefore, by the interim directions from this Tribunal,
the Respondents were asked to provide job to the Applicants,

as and when avallable. Thereafter only, both the applicants

were provided wltﬁ casual engagements.
2 How il is seen that during the year 1990,

Shri Chandramani Malliclk {applicent in 0.A.616/94) had
served for 285 days; and shri Askhok Kumar Mohapatra

(the Applicant in UeAelio .618/94) had alco rendered more

than 240 days from after the date of issuvance of ad-interim
directions to the Respondents to provide casual engagements,
3. It is the case ©f the Applicants that in view

Of the Office Memoranduin dated 10th September, 1993, of

the Ministry of Perconnel, Public Grievances and Pension

of Government of India, they can be given "Temporary Status®
and, thereafter, their cases can receive due consideration
to ke absorbed in regular Establishment, as against

Group-D poste,

4. Having heard learned counsel for the Applicants

and Mr.Bose, learped Senior Standing Counsel for the
Respndents, in both the cases and., since the scheme

framed by the Ministry of Personnel, Public Grievances

and Pensions dated 10th Septenber, 1993 is an ongoing
scheme, we are salisfied that Applicants in both the cases

have kecome entitled to get the "emporary Status" and
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conrequent ial Lenefils as per the schene qnd/wnco they

get the "lemporary ot atus", lhey can recelve consideration,
in gue course, tO go over to the regular EStablishment.

S5e In the conclusion, we hereby direct the RespoOndents
to confer "emporary Status" on the Applicants in both the

cases and tO provide them all ccms;oquential renefits arising

Ay

t herefrom, within a per ind of three months £rom the date

of receipt of: a copy of this order. The Respondents are
further directed to cnsider the cases of the Applicants,
after giving them Temporary St atus, to be takenover to
recqular Establishment, in due course. With t hese directions,

both the Original Applications ard allowed. NO cOsts.
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